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JUDGMENT (ORAL)

Hon'ble Mr. Justice V. S. Malimath

The relief claimed by the petitioners in

this case is for a direction to respondent No. 1

to amend the order No. 9(2)(ECC)IC/13 dated

11.11.1988 in accordance with the judgment of the

Tribunal dated 10.4.1990 and confirmed by the

Supreme Court by judgment dated 7.9.1992 and

for consequential reliefs so far as the petitioners

are concerned. If, as the petitioner^ assert,

there is an order of the Tribunal as referred to

in the order of the Supreme Court commanding

respondent No.l to amend its order, the remedy of

the petitioners is not to seek another direction

of the same type in these proceedings. The proper

remedy would be to take appropriate steps for

enforcement of the direction already issued

by the Tribunal and upheld by the Supreme Court. ^
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